
 

SHRI      NARASINGHA     PRASAD 
NANDA: Sir, I am on a different point of   
order.    I  am   not  going to  make any   
statement      regarding   the   point that   was   
raised  before  lunch.     You will kindly see that 
a situation is being  created  as  if  we   have  
only  one issue before this country and no other 
issue.    We have several economic and social 
issues which are to be brought before the 
House. Every  day we notice that only one point 
is being discussed  and so  much time is wasted. 
After the Chairman has assured that he will give 
a ruling, there is no point in repeating the same 
over again let him give a ruling as quickly as 
possible.    My only submission is that the 
normal business of the House should be  
allowed to  continue.  The     second point is 
that after all, we must follow the   
Parliamentary   practice.     If     an Hon'ble  
Member  is   submitting,    the other Members 
should hear him.    We should listen to it, 
whether it comes from  the  Treasury Benches   
or  from the opposition or from the back bench-
es.   Every  Member  must  be  allowed to have 
his say.    He should be heard patiently.    One 
may differ from him, but I find that if some 
member is expressing an opmion which is not 
palatable to another section of the House, then  
he   is  sought  to  be  gagged.    T, therefore, 
request you to kindly control the House and see 
that all members get a fair share in the proceed-
ings  of the  House     and   the  normal 

proceedings  of  the House  is allowed to 
continue. 

SHRI ANANT PRASAD SHARMA: 
There is no question of a ruling. It is the 
question of fixing a time and date. 

MR. DEPUTY CHAIRMAN: Let us go to 
the next item. 

MOTION FOR    ELECTION TO    THE 
RUBBER BOARD 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE, CIVIL 
SUPPLIES AND COOPERATION (SHRI 
KRISHNAJCUMAR GOYALJ: Sir, I beg to -
.nove the following Motion:— 

"That in pursuance of clause (e) of sub-
section (3) of section 4 of the Rubber Act, 
1947 (24 of 1947) read with Rule 4(2) of 
the Rubber Rules, 1955, this House do 
proceed to elect, in such manner as the 
Chairman may direct, one member from 
among the members of the House, to be a 
member of the Rubber 'Board, in the 
vacancy caused by the resignation of 
Shrimati Leela Damodara Menon from the 
membership of the Board.'' 

The question was put and the motion was 
adopted. 

POINTS OF ORDER RELATING TO 
THE CORRESPONDENCE EX-
CHANGED BETWEEN THE PRIME 
MINISTER AND THE FORMER HOME   
MINISTER—contd. 
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correspondence 


